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P. & T. Employees in Madras State 

3217. Shri Elayaperumal: Will the 
Minister of TrlUlllpOrt and Communl-
canons be pleased to state: 

(a) the total number of employees 
in cla.,s III and cla.~s IV of Posts and 
Telegraphs Departm{'nt in Madras 
State; 

(b) the number of employees of the 
Posts and Telegraphs Department in 
Madra.s State who were placed under 
suspension up to 3l!1t July, 1960; and 

(e) the number of employees dis-
mis.w.<i from service upto 31st July, 
1960? 

'1"IIe MlD.ister of Trusport aDd eo... 
DlallleaUoaa (Dr. P. Sabbararaa): (a) 
to (c). A statement ,ivin, the re-
quired information i. as under: 

STATEMENT 

The total number of P. " T. em-
ployees in 8~ State is 15.1 in 
CIa" m and 4284 in Clau IV Durin, 

of Urgent Public 
ImportAnce 

the period 111160 to 3117160, 864 CIa. 
III officials and 163 Class IV officials 
were placed under suspension. Theae 
figures include 837 Class III and 1957 
Class IV offices who were suspended 
in connection with the strike of the 
Central Government employees. 61 
Class II employees were dismissed in 
connection with the strike up to 
31-7-60 of whom 55 were relnstated-
later. 7 Class IV officials were dJJ-
missed in the same conn!'Ction, but 
all of them were relnstatl'd subse-
quently . 

12.01 hr!!. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

FIR}: ON S.S. Darn 

Shri Radha Raman (Chandnl 
Chowk): Sir, under Rule 197. I beg to 
call the attentilon of the Minister of 
Transport and Communications to the 
following matter of urgent public 
importance and J rl'qu(",t that he may 
make a statement thereon:-

The reported death of a number of 
Indian passengers and CN.>W due 
to fire on S.S. DaTQ ot B.I.S. N. 
Company In the Persian Gulf. 

The Minister 01 State In 'the MI ...... 
try 01 Trauport and ComllllUllca.t1ou 
• eSbri Raj Balwlur): Sir, the state-
ment i, two-page long. Shall I read 
it? 

Some Hon. Memben: It may be 
read. 

Mr. Speaker: Yel. 

8bri KaJ ...... ar: Sir. it.. with 
deep regret that I rise to make a 
.tatement on the ~ic slnkin' of 
!of.V. "Dara" in the Penian Gult oa 
the 10th April. The .hlp caught fire 
on the 8th April and tlnally sank near 
Bahrein on the lOth April l~ It 
was under tow. The CIlUo'le 01 the ar. 
i. nOl yet known. 

The Principal Oftlcer, Mercantile 
Marine J>.partment, Bombay, received 
information about thi. t .... edy In the 
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forenoon of Saturady, the 8th April. 
Immediate steps were taken to send 
out messages through the Bombay 
Radio addressed to all ship, in the 
vicinity to proct'ed to the rescue of 
the ,<,U1 vivors from "Dara". Accord-
ing to p~l  reports, no life boat got 
clear of the blazing ship but four 
re';cue vessels ~.tt~ame  in close to her 
to pick up survivors. 

The vessel was a British ~ ip regis-
tered in the U.K. She has been 
regularly surveyed and i!isupd with 
Safety, Survey and Passenger Cerli-
ficates from India. It was a passen-
ger-cum-cargo vessel belonging to the 
BritiSh India Steam Navigation Com-
pany Limited and u3£'d to Opf'rate a 
regular service bctw('en Bomhay and 
Basra touching lhp ports of Kuwait, 
Bahrein and Dubai. Thl' pa"S('nger 
capacity of the vessel was first class 
13, s('''ond 65 and d('ck 1115 in foul 
season nnd !J40 in  fnil' a~on. She 
WB" built in June. 1948 and her gross 
registpr(>d tonnagp was 5030. 

The Indian aw·nts of t.he owners of 
thE.> ship lire not in a position t.o indi-
cat!.' tht' ('xaet number ot passengt'rs 
and others nn boal'd the ve'isel 
because a number of labourers and 
visitors were also prespnt in 1 h!.' ship 
at the time of the accident. But thE' 
number of crew has bl'C'n .1 ;ccrtained 
to be 132 out of which 71 were 
In ian.~. The total nUP1l.wr of crew 
to far rescuM is 102-';:nl'l' this state-
ment was written this numbt·r has 
lOne up to 108, but the number of 
Indians out of t e~e six additional 
persons recuE'd ill not ~ et known-and 
out of the 30 member!; still mi~sing  

] 8 a1'(' Indians excluding the six 
rescued subsequently. The next of 
kin of the mlalng crew have been 
Intonned by telegrams. 

It is understood from the agenta of 
the veMel in Bombay that about 52 
•  IUl"Yivor pllMHlfel'tl and crew would 
JMI arriving In Bombay by a special 
eaneftd plane today and that the 
aame plane may also make a few more 
triP5 to brtn, more pa&enp.n and 
erew. A sister vessel M.V. "Aranda-

of Urgent Public 
Importance . 

is bringing the remaining survivors to 
Bombay where it is expected to reach 
about the 18th instant. Arrangements 
have been made by the Company's 
agents for receiving the' ;urvivors and 
for providing the necessary facilities 
to them. The Company have also 
arranged to issue duplicate tickeob to 
the survivors on the basit; of which 
the Tr!!:nsport Authorities in Bombay 
will permit the survivors to land in 
Bombay. The Pori Health Officer has 
agrct·d to relax 111(' Health Cprtificate 
requirements a~ a ,special case in 
respect of the survivors. The crew of 
the ship will. on arri\'al be received 
by the shipping Master and put up in 
thl' Spa men's Hostel. The pa%enger 
survivors will be accommodated in 
the rest hous.., intended for 'Haj' 
pilgrima. 

II IS \11. c;, 1'., ~ lJUd from the Indian 
agent.q of the ownel's that the crew 
will fl'(,l'ivl' compensation undt'r the 
Worknwn\ Compensation Al't as well 
:l, thr('(' months' pay lInd!'r tllP Mer-
chant Shipping Act for lo~s of 
pcr~onal dfl·Ct,.; and that the Company 
will also consider the qUl'stion of 
urldllional 1".1' pratia payments to the 
dC'pendent:, of thp mi~5ing seamen. 

SJIl(," this accident took place out-
-;io(' the t!'rritorial waters of India 
and t h:.· ship dfws not belong to th(> 
In l~1l Begister. the provisio" C'f 
~ tl n 351l of the India" !olel ",hant 
Shipping Act are not applicable so 
that our Mercantile Marine Depart-
ment is not competent to hold aD 

enquiry into this disaster. ~ neces-
sary enquiry In this accident has to 
be made by the Government of U.K. 
where the ship was registered.. It Sa 
undeMtood that a senior Surveyor of 
the U.K. Ministry of Transport il 
being flown to Bombay for the purpose 
of holding a preliminary enquiry as 
soon as ~e !lUJ'Vivin, PBS!Jl!Ylget'5 and 
crew arrive there. The U.K. J41.nlstry 
of Transport may order a formal 
enquiry If the results of the prelimi-
nary enquiry 10 warrant. 

Sir, It hIM been further learnt oe 
telephone that the UK. M.inim'y of 
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Transport have confirmed that they 
have ordered a formal enquiry and 
that they have sent already a senior 
engineer and a ship surveyor to 
Bahrein. The total passengers on 
board ~. now reported to be 560 
traders. hl' .wkers, agents, staff etc. 60, 
crew l~  survivors 555 out 01 which 
108 i>::mg crew and the missing 1'0 far 
ar-: 197. 

Starl Radha Raman: It is reported 
that after the ,ship caught fire the life 
boats that were thcre were not func-
tioning and because they were not 
able to function the loss has been 
heavier. 

Shri Raj Bahadur: As have 
already stated here no life boat got 
c\car of th£' blazing ship. That is 
what 1hp hon. Mcmb£'r also has said. 
That is lruc, SO far as our infonna-
tion goes. 

]2.0'7 hra. 

PAPERS LAID ON THE TABLE 

NOTTnCATION UNDER TIIF. ESSENTIAL 

COMMODmES ACT 

The Deputy Minister of ArricuJture 
(Shrl M. V. Krishnappa): Sir, I beg 
to lay on the Table a copy of Noti1lca-
bon No. G.S.R. 464 dated the 1st 
April, 19tH. undl'r 5u -~ion (6) of 
Section 3 of the E.'1sential Commodi-
ties Act, 1955 [Placed in Librarv. 
See No. LT-2826/61J. 

COMMrITJ!:E ON PRIVATE 
MEMBERS' BILLS AND RESO-

LUTIONS 

1!!mJI'I"r.:JlCOND RatoIrr 

8an1ar BIIkam Smp (Bbatlnda): 
Sir, I beg to present the Eilhty-
sen>nd Report at the Committee on 
Private Members' Bills and Reeolu-
tlons. 

ESTIMATES COMMITTEE 

HUNDRED ANI) TWENTY-S&VENTH AND 

HUNDRED AND THIRTY-FIRST REPORTS 

Shr! Dasappa (Bangaiore): Sir, 
beg to present tht' following Reports 
01 the Estimatf's Commit.tee:-

(i) Hundred and twenty-seventh 
Report on the Ministry of Food 
nnd Agriculture (Department ot 
Food) (a) Directorate of Sugar 
and Vanaspati, and (b) National 
Sugar Institute, Kanpul'. 

(ii) Hundred and thirty-first Report 
on the Ministry of Food and 
Agriculturt' (Department of 
AgricultuJ'l')-Centra1 Mechanis-
ed Fnrm. Suratgarh. 

lZ.08 hrs. 

DEMANDS FOR GRANS·-contd. 
MINISTIIY OF DEFENCE--Conrd. 

Mr. Speaker: The House will now 
proc{!Ni with furtheol' discussion and 
voting on the Dt'mands for Grants 
ullder the control of the Minilltry of 
Defence. Shri D. C. Sharma may 
continue his speech. 

Shri M. R. Maaani (Ranchi-EMO: 
Mr. Speaker, Sir. I rbe to a point of 
order. 

}lr. Speaker: 
flnish his spt.'ech. 
of the House. 

u~l Shri Sharma 
He is in poeseuion 

Shrl M. R. Muanl: Thill concerns 
!lomeothing whkh happened yesterday 
and on which I set'k your rulln,. 

Mr. Speaker: I JOt the hon. Mem-
ber's letter. But Shri D. C. Sharma 
18 In possession 01 the House. Let 
him conclude. A.tter that I wlll leE". 

AD B •. Member: How much time 
ill IfOft, Sir? 

Mr. S ....... : Eight hQurlJ had ~ 
fixed for Uti •. 

All Roa ..... ber: Only :t;lur hCJunl 
are left. 

------_ •. _----_. --.. --. ---.-. -----




